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CASE LAWS

A R B I T R AT I O N  

B A N K I N G  

Vinay Mawandia Vs. Bimal Mawandia & Anr., Dated: 06.07.2026 (MANU/DE/4744/2026;
2026:DHC:5380) 

The Delhi High Court has observed that a party who acknowledges an arbitral award on
WhatsApp and acts in accordance with it cannot later challenge the award after execution
proceedings begin. The Court dismissed plea to set aside the award, holding that the challenge was
filed beyond the statutory limitation period. 

Ajay Vijh Vs. Indian Banks Association & Ors., Dated: 06.07.2026 (MANU/SC/0670/2026; 2026 INSC
670) 

The Supreme Court has ruled that banks cannot place panel lawyers on caution lists to effectively
blacklist them. It observed that while banks may remove advocates for negligence, they cannot
publicly disclose such action, as disciplinary proceedings for professional misconduct fall
exclusively under Bar Councils. The Court further observed that “The mechanism envisaged in the
Caution List under the RBI circulars cannot be invoked to determine or punish alleged professional
misconduct by advocates. Permitting banks or banking associations to bypass the disciplinary process
under the Advocates Act and unilaterally portray an advocate as professionally incompetent by
including his name in a Caution List is illegal, unsustainable and impermissible.”

Delhi High Court: Party can't challenge arbitral award after acknowledging it on
WhatsApp

Supreme Court: Banks cannot effectively blacklist lawyers by placing them on caution
lists
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CIVIL

Supreme Court: Voluminous documents are no excuse for their delayed production
under Commercial Courts Act

Supreme Court: Customary Law must be proved; nearest male agnate entitled to
property

Kerala High Court approves new public prosecutor appointment guidelines after a
minor revision

Delhi High Court flags EFI selection criteria breach in Asian games dressage team,
declines to interfere

M/S. Levitate Mobile Technologies Pvt. Ltd. Vs. M/S. Standard Chartered Bank & Anr., Dated:
09.07.2026, (MANU/SC/0674/2026;2026 INSC 674) 

The Supreme Court has observed that the sheer quantity of documents cannot, by itself, justify
filing evidence after the prescribed timeline under the Commercial Courts Act, 2015. The Court
clarified that parties seeking to submit records beyond the deadline must establish valid and sufficient
reasons for the delay. 

Bejla Oraon Vs. Kali Das Oraon & Ors., Dated: 09.07.2026 (MANU/SC/0673/2026; 2026 INSC 672) 

The Supreme Court has observed that a party relying on a customary law must prove its existence
through clear and consistent evidence. Finding no proof of any custom permitting an uncle-in-law to
adopt his niece's husband as a ghardamad (resident son-in-law), the Court ruled that the disputed
property would devolve upon the nearest male agnate under the applicable customary law.  

Adv. Sudheer P.S Vs. State Of Kerala, Dated: 08.07.2026, (MANU/KE/1731/2026; 2026:KER:49961) 

The Kerala High Court approved State's draft rules for appointing District Government Pleaders, Public
Prosecutors & Additional Public Prosecutors after ordering one revision. It directed that Clause 3
replace "due regard" with "due primacy" to give District Judge's views greater significance in
selection process. 

Anush Agarwalla Vs. Ad-hoc Committee For Governance Of Equestrian Federation Of India And
Ors, Dated: 06.07.2026 (MANU/DE/4677/2026; 2026:DHC:5375-DB) 

The Delhi High Court held that although the Equestrian Federation of India (EFI) breached certain
provisions of its own selection criteria while selecting the Indian Dressage team for the 2026 Asian
Games, it would not interfere with the selection at such a late stage, as doing so could adversely affect
India's participation in the event. The Court directed the EFI to strictly adhere to its selection criteria in
future. 
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Supreme Court revives POCSO case against headmistress, says verifying abuse claims
is no excuse

Punjab & Haryana  High Court: BNSS pre-cognizance hearing doesn't apply to serious
fraud investigation office cases 

Uttarakhand High Court upholds murder conviction in acid attack death case

AAA Vs. Linda Sema & Ors., Dated: 09.07.2026, (MANU/SC/0675/2026; 2026 INSC 675) 

The Supreme Court has observed that a school official cannot avoid liability under the POCSO Act
by privately verifying a child's sexual abuse complaint instead of reporting it. It ruled that failure to
report under Section 19 attracts criminal liability under Section 21, punishable with imprisonment, fine,
or both. 

Vivo India Private Limited Vs. Serious Fraud Investigation Office, Ministry Of Corporate Affairs,
Union Of India, Dated: 07.07.2026, (MANU/PH/3698/2026;2026:PHHC:091677) 

The P&H High Court has observed that the pre-cognizance hearing under Section 223 of the BNSS
does not apply to prosecutions initiated by the Serious Fraud Investigation Office(SFIO) under
the Companies Act. The court held that an SFIO investigation report is deemed a police report,
excluding procedural safeguards meant for complaint cases. 

Raghunath Singh Vs. State of Uttarakhand, Dated: 06.07.2026, (MANU/UC/0285/2026;
2026:UHC:5492-DB) 

The Uttarakhand High Court has upheld the conviction of an accused for throwing acid on his brother
and other family members following a quarrel, holding that the victim's death due to septicemic
shock over two months later did not break the chain of causation. The Court observed that where
septicemia is directly caused by infected ante-mortem acid burn injuries, the offence amounts to
murder under Section 302 of the Indian Penal Code. 

Sikkim High Court upholds conviction for sexual assault of minor, abetment of suicide

Chewang Sherpa Vs. State of Sikkim, Dated: 10.07.2026, (MANU/SI/0039/2026) 

The Sikkim High Court has upheld the conviction of a 42-year-old man for sexually assaulting a 16-
year-old schoolgirl and abetting her suicide, affirming the trial court's 2023 judgment. The Court has
observed that “we express our deep sense of worry on the issue of mental health of our children after
reading the laments of the victim in her suicide note which we hesitate to reproduce here. The mental
health of a child, and in this case a girl child, is a matter of serious concern.”

CRIMINAL
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Bombay High Court orders removal of AI-made deepfakes and morphed images of
Preity Zinta

Madras High Court : Private Schools fall outside RTI but must disclose fee structure

Allahabad High Court: Husband's liability under the Domestic Violence Act continues
despite divorce

Bombay High Court: Municipal Council must pay for land used as development plan
road despite fund shortage

Preity G. Zinta Vs. Google LLC & Ors., Dated: 08.07.2026, (MANU/MH/5234/2026) 

The Bombay High Court has ordered the removal of AI-generated deepfakes, morphed images, and
manipulated videos of actor Preity Zinta, finding that such content prima facie violated her
privacy, personality, publicity, and moral rights while harming her public reputation. 

All India Private Educational Vs. The State of Tamil Nadu &Ors., Dated: 06.07.2026
(MANU/TN/2078/2026) 

The Madras High Court has ruled that private unaided schools, though not covered as "public
authorities" under the RTI Act, must publicly display their fee structure and other prescribed
information. The Court said this obligation arises from the Tamil Nadu Private Schools law and its
corresponding Rules.

X Vs. State Of U.P. Thru. Prin. Secy. Home Lko. And Another, Dated: 07.07.2026,
(MANU/UP/1499/2026; 2026:AHC:LKO:43629) 

The Allahabad High Court has observed that “An act of domestic violence once committed,
subsequent decree of divorce will not absolve the liability of the husband from the offence committed
or to deny the benefit to which the aggrieved person is entitled under the Domestic Violence Act,
2005.” 

Zal Sam Cooper Vs. The State of Maharashtra & Ors., Dated: 07.07.2026, (MANU/MH/5224/2026) 

The Bombay High Court has observed that a Municipal Council cannot deny compensation due to
financial hardship where private land has long been used as a Development Plan Road without
acquisition. The Court ruled that where land reserved as a Development Plan (DP) Road has been
continuously used without acquisition, the owner's constitutional right to just compensation cannot
be defeated on financial grounds.

C Y B E R  

E D U CAT I O N  

FA M I LY  

L A N D  AC Q U I S I T I O N  
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J&K and Ladakh High Court: Vehicle can be released during NDPS trial as confiscation
will be decided after trial 

Supreme Court: Proof of attestation alone doesn't establish Will's genuineness

Uttarakhand High Court: Previous service pay protection does not confer right to
Career Progression Benefits

Anjum Rafiq Vs. Union Territory of J&K & Anr., Dated: 06.07.2026 (MANU/JK/0520/2026) 

The High Court of Jammu & Kashmir and Ladakh has held that a vehicle seized in a case under the
Narcotic Drugs and Psychotropic Substances Act, 1985 can be released on interim custody during
the trial and need not remain in police custody merely because it may eventually be confiscated.
The Court clarified that confiscation is to be decided only after the trial concludes and after giving the
vehicle owner an opportunity to be heard. Therefore, there is no legal bar on granting interim custody
of the vehicle, subject to appropriate safeguards. 

Sardari Lal Vs. Bishan Dass & Ors., Dated: 06.07.2026 (MANU/SC/0669/2026; 2026 INSC 669) 

The Supreme Court has held that the testimony of an attesting witness alone is not enough to
prove a Will when there are suspicious circumstances surrounding its execution. In such cases,
the person relying on the Will must clear all genuine doubts and convince the court that it truly reflects
the free and voluntary wishes of the testator. Setting aside the Himachal Pradesh High Court's
judgment, a Bench rejected a claim based on a 1974 Will executed by an illiterate agriculturist who
could only affix a thumb impression, finding that the respondent-defendants had failed to remove the
serious doubts surrounding the Will's authenticity. 

Bhopal Chandra Pancholi Vs. State Election Commission, through its Deputy Secretary & Ors.,
Dated: 07.07.2026, (MANU/UC/0290/2026) 

The Uttarakhand High Court has ruled that safeguarding an employee's pay based on earlier
service does not automatically require that period to be considered for Assured Career
Progression benefits. It held that pay protection and ACP eligibility are governed by separate rules
and serve different purposes. 

N A R C OT I C S  

P R O P E R T Y  

S E R V I C E
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The Jammu & Kashmir and Ladakh High Court: Prolonged Stagnation in Small Cadres
Does Not Grant Right to Promotion 

Mohammad Yaseen Khan vs. State of Jammu & Kashmir & Ors., Dated: 06.07.2026
(MANU/JK/0518/2026) 

The Jammu & Kashmir and Ladakh High Court has ruled that employees cannot seek promotion
merely due to prolonged stagnation in small cadres. The Court held that service hardships do not
permit judicial alteration of rules or compel the Government to create new promotional posts. The
Court observed that "The only right an employee has in the matter of promotion is the right to be
considered for promotion, which flows from Articles 14 and 16 of the Constitution. Failure to consider
an eligible employee may violate this right, but it does not translate into a right to actual promotion or to
compel structural changes such as cadre expansion." 

No Consent, No Tenancy: Supreme Court Evicts Merged Bank

British Motor Car Company (1939) Ltd. Vs. M/S Hindustan Commercial Bank Ltd. Since Has Been
Merged Into Punjab National Bank & Anr., Dated: 09.07.2026, (MANU/SC/0671/2026; 2026 INSC
671) 

The Supreme Court held that a tenant bank's amalgamation with another bank amounts to a
transfer of tenancy.  The court observed that “Once the possession of the tenanted premises,
together with the accompanying rights, passes to an entity other than the original tenant without the
written consent of the landlord, and the tenant losing its identity and control of possession of the
tenanted premises, Section 14(1)(b) of the DRC Act stands automatically attracted. Therefore, what is
material is that – (a) there is a transfer of tenancy rights and possession of the tenanted premises; and (b)
such transfer is done without the written consent of the landlord…we hold that the amalgamation of the
original tenant HCB with PNB rendered PNB liable to be evicted from the tenanted premises under
Section 14(1)(b) of the DRC Act.” 

TENANCY



NEWS IN BRIEF

A letter to Kerala High Court's Chief Justice Soumen Sen has sought urgent hearing
of a long-pending plea on exorbitantly priced patented breast cancer drugs, written
by co-convenors of the Working Group on Access to Medicines and Treatment. The
plea has been listed 57 times but not heard since January 2023, with the matter
listed before 8 different judges in 58 postings and adjourned 40 times.

The Calcutta High Court has allowed All India Trinamool Congress Limited access
to three frozen bank accounts under special officer’s supervision, while clarifying
the interim relief does not decide the party’s leadership dispute pending before the
Election Commission. 

The state of Tamil Nadu has moved to Supreme Court against Madras High Court
verdict invalidating 2024 government order granting BC (Muslim) reservation
benefits to eligible converts to Islam from backward, most backward, denotified and
scheduled caste communities. 

Former Senior Advocate Dushyant Dave Calls PMLA powers ‘Open State Terrorism’,
criticizing judicial inaction, saying courts have failed to protect fundamental rights
despite alleged violations under the Prevention of Money Laundering Act.

The Supreme Court has warned lawyers that adjournment slips are not automatic
approvals for postponing cases, stressing that only the Court has the authority to
decide whether a matter should be deferred. 

The Madras High Court has ruled advocates cannot seek out-of-turn listing
through writ petitions, observing all litigants deserve equal and fair treatment. 

The Allahabad High Court declines Central Bureau of Investigation probe plea in
Ram Mandir Donation Case, disposes Petition over similar matters pending before
Supreme Court. 

Google LLC and Meta Platforms have informed the Delhi High Court that they
cannot proactively identify, monitor and remove content related to unauthorized
recording of court proceedings circulating on social media.

The Central Government has informed the Kerala High Court that disclosing the
numerical nicotine and tar content on cigarette packets may mislead consumers
and is not a desirable public health measure. 

11.07.2026 

09.07.2026 

08.07.2026 

07.07.2026 

09.07.2026 

C I V I L  

C O N S U M E R  
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The Punjab & Haryana High Court has denied anticipatory bail to a former police
officer in a corruption case, observing that economic offences erode public trust
and courts must exercise caution before granting pre-arrest protection. 

The Gujarat High Court upholds conviction of 49 people in the 2008 Ahmedabad
blasts case, confirming death sentences for 38 convicts and life terms for 11 others
in the serial bombings that killed 56 people. 

A Nashik court has granted bail to an accused in the TCS Nashik BPO sexual
harassment and religious coercion case, citing her pregnancy and the social stigma
the child may face if born in prison. 

The Rajasthan High Court has observed that the Constitution does not recognise
the concept of a "criminal writ petition" and directed that writ petitions relating to
criminal matters should not be registered under a separate nomenclature as
"criminal writ petitions." 

The Rajasthan High Court has barred a man accused of uploading a morphed
photograph of a minor girl from using social media for three years as a condition of
bail, warning that any violation could lead to cancellation of his bail. 

The Madras High Court has dismissed an election challenge to the 2021 Assembly
result, holding that petitions based on grounds other than corrupt practices
become infructuous once the Assembly's tenure ends.  

The Madhya Pradesh High Court has held that a husband's care and attention
towards his parents or other family members, by itself, is not a valid ground for a
wife to live separately and claim maintenance under Section 125 of the Code of
Criminal Procedure. 

The Supreme Court upheld the rejection of an ₹85-crore insolvency plea against
Essar Power Gujarat Ltd., reiterating that the Insolvency and Bankruptcy Code
cannot be invoked to recover disputed dues. 

The Kochi Bench of the National Company Law Tribunal has dismissed a ₹1,323
crore insolvency plea against BPL Limited, holding that the Insolvency and
Bankruptcy Code cannot be used as a parallel debt recovery mechanism after
arbitration and execution proceedings. 

08.07.2026 

07.07.2026 

06.07.2026 

07.07.2026 

08.07.2026 

08.07.2026 
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C R I M I N A L  

C Y B E R  
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The Allahabad High Court ruled that repeatedly sending letters or delayed
representations cannot extend the statutory limitation period unless the State
acknowledges liability. 

The Supreme Court has ordered a survey of Delhi's Malviya Nagar and Saket areas
to identify unauthorized constructions and sought the Gurugram Development
Authority Vice Chairman's presence over reported fire safety lapses.

The Karnataka High Court has temporarily halted demolition of shops in
Bengaluru's KR market under the Greater Bengaluru Authority Safe Footpath
Campaign, while prohibiting business operations after allegations that the traders'
licences were forged.

06.07.2026 

10.07.2026 

09.07.2026 
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NOTIFICATION UPDATES

CENTRAL

The Reserve Bank of India has launched the 115th round of the quarterly Industrial Outlook Survey
for the Indian manufacturing sector, assessing business sentiments for Q2:2026-27 and expectations
for future quarters. The survey, conducted by Genesis Management & Market Research Pvt. Ltd.,
invites participation from manufacturing companies to provide insights on demand, financial,
employment, and price conditions.

SEBI has revised the Investor Protection Fund (IPF) norms for depositories by allowing up to 5% of the
annual interest or income from IPF investments to be used for eligible administrative and statutory
expenses, while at least 95% must continue to be credited back to the IPF corpus from 01.09.2026.
Affected entities should update their internal policies, systems and governing documents to
comply with the revised fund utilization requirements before the effective date. 

Press Release No.: 2026-2027/623, Dated: 07.07.2026, 
MANU/RPRL/0413/2026

Circular No.: HO/47/14/13(4)2026-MRD-POD3/ I/15577/2026, Dated: 07.07.2026,
MANU/SDEP/0002/2026 

R E S E R V E  B A N K  O F  I N D I A  

S E C U R I T I E S  A N D  E X C H A N G E  B OA R D  O F  I N D I A  

I N S O LV E N C Y  A N D  B A N K R U P TC Y  B OA R D  O F  I N D I A  
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GSR607(E)Circular No.: IBBI/II/104/2026, Dated: 09.07.2026, 
MANU/NMIC/0185/2026 

The Insolvency and Bankruptcy Board of India (IBBI) has extended the deadline for filing electronic
forms PGIRP-1 to PGIRP-6 relating to insolvency resolution processes of personal guarantors to
corporate debtors until 30th September 2026, in view of technical and transitional difficulties faced
by Insolvency Professionals (IPs) and Insolvency Professional Agencies (IPAs). Consequently,
penalties for delayed submission or modification of these forms will be applicable only after 30th
September 2026.

M I N I S T R Y  O F  P O R T S ,  S H I P P I N G  A N D  WAT E R WAY S  

Notification No.: GSR591(E), Dated: 07.07.2026, 
MANU/SHIP/0045/2026

The Marine Aids to Navigation (Vessel Traffic Services) Rules, 2026 establish a formal regulatory
framework for vessel traffic management in Indian ports, harbours, and coastal waters, aligning India's
maritime navigation regime with international standards prescribed by the International Maritime
Organization (IMO) and the International Organization for Marine Aids to Navigation (IALA). The Rules
provide for categorisation of Vessel Traffic Services (VTS), authorisation and oversight of VTS
providers, standardisation of equipment and manpower requirements, periodic audits, interoperability
of traffic management systems, and enhanced coordination among ports and maritime authorities. 
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The Department of Consumer Affairs has amended the Legal Metrology Rules to reduce the
requirement of standard weights for verifying high-capacity weighing instruments, thereby lowering
compliance burdens and costs. The amendment introduces a scientific verification method that
maintains accuracy while promoting Ease of Doing Business. 

The Drugs (Tenth Amendment) Rules, 2026 amend the Drugs Rules, 1945 to bring all oral
formulations containing more than 12% v/v ethyl alcohol, when packed and sold in bottles
exceeding 30 milliliters, under stricter regulatory control. Such products are excluded from the
existing exemption available under Schedule K and are additionally included in Schedule H1. The
amendment will come into force six months from the date of its publication in the Official Gazette. 

The Central Government has notified 15.07.2026 as the effective date for bringing into force the
provisions of the Jan Vishwas (Amendment of Provisions) Act, 2026 relating to the Carriage by
Road Act, 2007, making the amended regulatory framework applicable from that date. Businesses
should review their road transport compliance processes and ensure adherence to the revised
legal requirements from the effective date.

The Commission for Air Quality Management (CAQM) reviewed enforcement actions and compliance
status in the NCR, conducting 173 inspections over 17 days. Violations were found in construction,
industrial sectors, and DG sets, leading to proposed closures, sealing, and fines. The Commission
emphasized the need for improved enforcement and compliance to reduce air pollution.

Press Information Bureau, Dated: 06.07.2026, 
MANU/PIBU/0842/2026 

Notification No.: GSR607(E), Dated: 09.07.2026, 
MANU/HFAM/0101/2026 

Notification No.: SO3674(E), Dated: 07.07.2026, MANU/RDTH/0053/2026

Press Information Bureau, Dated: 06.07.2026, 
MANU/PIBU/0844/2026 

M I N I S T R Y  O F  C O N S U M E R  A F FA I R S ,  F O O D  &  P U B L I C  D I S T R I B U T I O N  

M I N I S T R Y  O F  H E A LT H  A N D  FA M I LY  W E L FA R E

M I N I S T R Y  O F  R OA D  T R A N S P O R T  A N D  H I G H WAY S  

M I N I S T R Y  O F  E N V I R O N M E N T ,  F O R E S T  A N D  C L I M AT E  C H A N G E  

The Directorate General of Mines Safety (DGMS) has established a specific format for reporting
accidents involving rescue apparatus in mines, rescue stations, or rescue rooms under the
Occupational Safety, Health and Working Conditions (Central) Rules, 2026. This format is
intended for use in incidents occurring in below-ground mines or related facilities. 

Notification No.: GSR574(E), Dated: 06.07.2026, 
MANU/LABR/0110/2026  

M I N I S T R Y  O F  L A B O U R  A N D  E M P LOY M E N T  



The Telecommunications (Radio Equipment Possession Authorisation) Rules, 2026, outline the
terms and conditions for obtaining authorization to possess radio equipment in India. The rules
specify eligibility criteria, application procedures, fees, and conditions for possession, renewal, and
disposal of radio equipment. They also detail the powers of the Central Government in enforcing
these rules and managing breaches. 

Notification No.: GSR592(E), Dated: 08.07.2026, 
MANU/MCOM/0046/2026 

6 July - 11 July 2026

Notification Updates

MINISTRY OF COMMUNICATIONS 

The Code on Social Security (Andhra Pradesh) Rules, 2026 establish the state's operational
framework for employer registration, social security compliance, gratuity, maternity benefits,
employee records, annual filings and welfare administration. Employers operating in Andhra Pradesh
will need to align their HR, payroll and compliance processes with the new electronic registration,
record-keeping, reporting and employee benefit requirements, while ensuring timely maintenance of
statutory registers, submission of annual returns and compliance with obligations relating to gratuity,
maternity benefits and crèche facilities where applicable. 

The Chhattisgarh Shops and Establishments (Regulation of Employment and Conditions of
Service) (Amendment) Act, 2025, which received the Governor's assent on 27.12.2025 and the
President's assent on 29.06.2026, significantly liberalises labour regulations for commercial
establishments in the State. The amendment increases the applicability threshold of the Act from
establishments employing ten workers to those employing twenty workers, thereby reducing
compliance obligations for smaller businesses and MSMEs. It also permits employment of women
during night shifts (9:00 PM to 6:00 AM) subject to conditions prescribed by the State Government,
facilitating expansion of operations in sectors such as IT/ITeS, retail, hospitality, healthcare, logistics
and BPO services. Further, the amendments enhance operational flexibility by increasing daily
working hours from nine to ten hours, raising the permissible spread-over period to twelve hours, and
increasing overtime limits from 125 hours to 144 hours. 

Notification No.: G.O.Rt.No.126, Dated: 07.07.2026, 
MANU/SNAP/0104/2026 

Notification No. 1311/D-85/21-A/Pra./Chh./26, Dated: 08.07.2026, 
MANU/SNCH/0145/2026  

LABOUR, FACTORIES, BOILERS AND INSURANCE MEDICAL SERVICES 

LAW AND LEGISLATIVE 

STATE



INTERNATIONAL UPDATES

Australian Prudential Regulation Authority moves governance reforms into the final consultation
stage 

The Australian Prudential Regulation Authority has entered the final phase of its proposed governance
reforms for regulated financial institutions, with stakeholder submissions on the draft standard due by 28
August 2026. The consultation, which commenced in 2025, seeks to strengthen corporate governance
standards and improve board oversight across the financial sector. Following industry feedback, the
regulator has revised proposals relating to director tenure, board composition, and succession
planning for Significant Financial Institutions. The reforms also aim to eliminate unnecessary overlap with
the Financial Accountability Regime and align governance expectations with the forthcoming review of
the Corporate Governance Principles and Recommendations. The final framework is expected to
establish clearer governance benchmarks while promoting greater accountability and effective risk
management within regulated entities.

Full Court limits the use of constructive trust in confidential information dispute 

The Full Court of the Federal Court of Australia, in Comino v Watson Webb Pty Ltd [2026] FCAFC 66,
ruled that a constructive trust should only be granted where it is genuinely necessary to achieve justice.
The Court overturned an earlier decision that required the transfer of design rights after finding that the
remedy extended beyond what was appropriate for a breach of confidence. The dispute involved the
alleged misuse of confidential design drawings used to obtain registered designs without proper
authority. While the Court acknowledged the wrongful conduct, it emphasised that equitable remedies
are intended to provide fair relief rather than impose punishment. The judgment reinforces that a
constructive trust remains an exceptional remedy and should not automatically follow every misuse of
confidential information. 

Australia strengthens policy framework to support expanding data centre sector 

The Commonwealth Government and several Australian States have introduced new policy measures to
support the country's rapidly expanding data centre industry. Recent initiatives include the National
Expectations Framework, the Data Centre Consultation Paper, and Victoria's Sustainable Data Centre
Action Plan, all aimed at encouraging responsible infrastructure development. Rather than creating
additional regulatory burdens, these measures seek to improve coordination between government
agencies and project developers while streamlining planning and approval processes. The policy
framework also focuses on developing a skilled workforce, encouraging innovation, improving the use
of existing infrastructure, and ensuring sustainable investment in digital infrastructure. The Government
intends to balance strong regulatory oversight with continued growth in the artificial intelligence and
data centre sectors. 

Company & Commercial 

Trade Secret 

Energy & Natural Resources 

AU S T R A L I A  
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Treasury begins consultation on proposed 30 percent minimum tax for discretionary trusts 

The Australian Treasury has released a consultation paper outlining the proposed 30 percent minimum
tax on discretionary trusts, a measure announced in the 2026-27 Budget. The proposal examines issues
including the scope of the tax, available exemptions, rollover relief, treatment of franking credits,
collection mechanisms, and the impact of the High Court decision in Commissioner of Taxation v Bendel
[2026] HCA 18. The consultation paper contains 17 discussion questions, indicating that several policy
and implementation issues remain unresolved. Stakeholders have until 31 July 2026 to submit their
views, although many have expressed concerns that the limited consultation period may not allow
sufficient consideration of the proposal's broad implications for taxpayers and trust structures. 

Ontario guidance explains complaint process for veterinarians facing professional misconduct
allegations 

The College of Veterinarians of Ontario has issued guidance outlining the process followed when a
complaint is made against a veterinarian under the Veterinarians Act. The guidance explains that
complaints progress through several stages, including initial review, possible mediation, submission of
the veterinarian's written response, review by the Complaints Committee, and, where necessary, further
proceedings before a disciplinary body or the Health Professions Appeal and Review Board. The
process may extend over 2 to 3 years, depending on the complexity of the matter. The guidance is
intended to help veterinarians better understand their legal obligations, procedural rights, and the
regulatory process governing professional conduct complaints.

Canadian securities regulators propose major reforms to takeover bid and early warning reporting
framework 

The Canadian Securities Administrators have released proposed amendments to Canada's take-over
bid and early warning reporting framework with the objective of improving market transparency and
strengthening investor disclosure requirements. The proposals introduce clearer guidance on the
disclosure of an acquirer's future intentions, requiring investors to update their disclosures whenever
significant developments occur. The amendments also clarify the operation of reporting thresholds and
seek to address interpretational uncertainties relating to early warning reports. Regulators believe the
proposed reforms will improve the quality of information available to the market while enhancing
confidence in corporate acquisition transactions and the integrity of Canada's securities regulatory
framework. 

Canadian Securities Administrators propose broader reforms for issuer bids and ownership
disclosure 

The Canadian Securities Administrators have proposed additional amendments to Canada's securities
regulatory framework to provide issuers with greater flexibility in conducting issuer bids while enhancing
transparency regarding beneficial ownership and derivative interests. The proposals introduce revised
reporting obligations for eligible institutional investors, clarify reporting thresholds under the
Alternative Monthly Reporting system, and require disclosures where investors already hold significant
ownership when an issuer becomes a reporting issuer. The amendments are also intended to strengthen
the integrity of take-over bids, issuer bids, and early warning reporting by reducing regulatory
uncertainty and improving the quality of market disclosures. The proposed reforms are expected to
enhance investor confidence while maintaining efficient capital markets. 

Tax 

Capital Markets 

Healthcare & Life Sciences 

CA N A DA  



China revises Patent Examination Guidelines for Artificial Intelligence inventions 

China has revised its Patent Examination Guidelines, which came into effect on 1 January 2026,
introducing new examination standards specifically applicable to artificial intelligence inventions. The
updated framework requires patent applications to satisfy enhanced requirements relating to ethical
compliance, inventive step, and sufficiency of disclosure. Applicants are expected to demonstrate
compliance with the Personal Information Protection Law, explain how personal data is lawfully
collected and processed, and provide sufficient technical details regarding artificial intelligence models
and training methods. The revised guidelines also clarify that simply applying an existing artificial
intelligence model to a different field will generally not satisfy the requirement of inventive step. These
changes are expected to significantly influence the drafting and prosecution of artificial intelligence patent
applications in China.

China introduces revised Trademark Law with stronger protection for cross-border trademark rights 

China has enacted a revised Trademark Law, which will come into force on 1 January 2027, with the
objective of strengthening trademark protection, encouraging genuine trademark use, and addressing
cross-border enforcement challenges. One of the most notable changes is the introduction of Article
69(1), which permits the trademark authority to confirm the well-known status of a trademark when such
recognition is required in overseas trademark disputes. The amendment was influenced by disputes
involving Chinese brands facing infringement in foreign jurisdictions, including the widely reported
Luckin Coffee trademark litigation in Thailand. The revised legislation also retains most provisions from
the earlier consultation draft while refining certain legal provisions for greater clarity. These reforms are
expected to improve the protection of Chinese trademarks in both domestic and international markets.

Hong Kong proposes cooling-off period for prepaid beauty and fitness contracts 

The Hong Kong Government has launched a 2 month public consultation on proposed amendments to
the Trade Descriptions Ordinance to introduce a statutory cooling-off period and limit the duration of
prepaid contracts in the beauty and fitness sectors. The proposal aims to address persistent unfair trade
practices, including excessive advance payments, aggressive sales tactics, and accepting payments
without intending to provide the promised services. The initiative follows a significant increase in
consumer complaints and the closure of PHYSICAL Fitness & Beauty in 2024, which exposed
widespread consumer losses. The proposed safeguards are intended to strengthen consumer protection
by reducing financial risks associated with long-term prepaid service packages while improving
accountability within high-risk industries. 
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Hong Kong court highlights importance of full financial disclosure in matrimonial proceedings 

The Hong Kong Family Court, in M, DA & M, VD, KSH [2026] HKFC 37, reaffirmed that full and frank
financial disclosure is fundamental in matrimonial proceedings involving applications for legal costs and
financial relief. The dispute involved a wife seeking funding for litigation after divorce proceedings against
her husband, whose financial position was presented differently in successive Forms E. The Court
examined the governing principles established in Currey v Currey (No. 2) and HJFG v KCY, while
considering whether the applicant had alternative means of financing the litigation. The judgment
emphasised that incomplete or inconsistent disclosure may result in adverse inferences and significantly
influence the Court's exercise of discretion. The decision reinforces the obligation of parties to provide
accurate and transparent financial information throughout family law proceedings. 

Indonesia strengthens information technology governance framework for commercial banks 

Indonesia's Financial Services Authority (Otoritas Jasa Keuangan) has introduced Regulation No. 1 of
2026 on Information Technology Governance for Commercial Banks, replacing Financial Services
Authority Circular Letter No. 21/SEOJK.03/2017 with effect from 1 March 2026. The regulation
establishes a more comprehensive framework governing information technology governance,
cybersecurity, cyber resilience, risk management, and the engagement of information technology
service providers by commercial banks. It also introduces standards relating to the location of electronic
systems, digital maturity assessments, and information technology based banking services. The updated
framework is intended to ensure that banks adopt stronger governance practices while improving
operational resilience and supporting the continued digital transformation of Indonesia's banking sector. 

Japan Intellectual Property High Court invites amicus briefs in important pharmaceutical patent
dispute 

The Intellectual Property High Court of Japan has invited amicus curiae briefs in a significant patent
dispute concerning Amitiza (lubiprostone), a medicine used for the treatment of chronic constipation.
The appeal, Case No. 2026 (Ne) 10041, examines the scope of medical use inventions and whether an
extension of patent rights granted for one dosage strength also applies to generic medicines containing
different dosage strengths. The Court is seeking expert views on the interpretation of Article 67,
Paragraph 4 of the Patent Act and the Act on Securing Quality, Efficacy and Safety of Products
Including Pharmaceuticals and Medical Devices. The decision is expected to have a substantial impact
on future pharmaceutical patent litigation and patent term extension practices in Japan. 
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Malaysia witnesses growing debate on limiting unconscionability claims in performance bond
disputes 

The legal position surrounding performance bonds in Malaysia is receiving renewed attention as
discussions continue on whether parties should be permitted to contractually exclude
unconscionability as a ground for restraining payment under an on-demand bank guarantee. Under the
current legal framework, contractors may seek court intervention by alleging fraud or unconscionability,
often delaying an employer's ability to recover funds under the bond. Comparisons have been drawn with
the decision of the Singapore Court of Appeal in CKR Contract Services Pte Ltd v Asplenium Land Pte
Ltd [2015] SGCA 24, which recognised the parties' contractual freedom to exclude unconscionability.
The debate has reignited discussions on balancing contractual certainty, commercial freedom, and
judicial intervention in construction and infrastructure projects.

Philippines issues enhanced environmental compliance guidelines for offshore wind projects 

The Department of Environment and Natural Resources has issued Administrative Order No. 2026-09,
introducing strengthened guidelines for obtaining an Environmental Compliance Certificate for
offshore wind energy projects. Issued under the Philippine Environmental Impact Statement System,
the Renewable Energy Act of 2008, and Executive Order No. 21, the new framework establishes
comprehensive environmental standards throughout the lifecycle of offshore wind developments.
Developers must comply with stricter requirements relating to environmental assessments, stakeholder
consultation, marine biodiversity protection, waste management, and financial assurance
mechanisms. The guidelines are intended to promote sustainable renewable energy development while
ensuring that environmental risks are effectively managed during planning, construction, operation, and
decommissioning of offshore wind facilities.

Philippines centralises forest tenure administration under revised forest management rules 

The Department of Environment and Natural Resources has issued Administrative Order No. 2026-07,
introducing significant reforms to the administration of Sustainable Forest Land Management
Agreements. Under the revised framework, all new and renewal applications for Forest Tenure
Instruments must now be submitted directly to the Forest Management Bureau, centralising the
evaluation and approval process. The amendments also restore Department Administrative Order No.
2004-29 as the governing policy for Community-Based Forest Management Agreements while
providing transitional arrangements for pending applications. The revised rules are intended to improve
administrative efficiency, strengthen forest governance, and ensure consistent decision-making in the
management and conservation of forest lands across the Philippines. 
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Singapore revises Take-over Code to strengthen shareholder protection 

The Securities Industry Council, acting on the advice of the Monetary Authority of Singapore, has
issued amendments to the Singapore Code on Take-overs and Mergers, which will take effect on 16
July 2026. The revisions are designed to enhance shareholder protection, improve the certainty of
schemes of arrangement, and strengthen disclosure requirements during takeover transactions. While
the regulator considered imposing a general prohibition on deal protection measures, it ultimately
decided against introducing a blanket ban after receiving industry feedback. Instead, boards will continue
to retain discretion to determine whether such arrangements serve the best interests of shareholders. The
revised Code also introduces improvements relating to offeror statements, asset sales, and disclosure
obligations to promote greater transparency and fairness in corporate acquisitions. 

South Korea clarifies legal framework governing intellectual property licensing agreements 

South Korea continues to maintain a flexible legal framework for intellectual property licensing,
confirming that foreign licensors are generally free to establish business entities, enter into joint ventures,
or execute licence agreements without creating a local subsidiary or branch office. Certain restrictions
remain applicable only to limited sectors, such as the defence industry. The legal framework also
distinguishes between exclusive and non-exclusive licences, with registration requirements varying
according to the type of intellectual property involved. For example, exclusive licences relating to patents,
utility models, and designs require registration to become legally effective, whereas trademark licences
remain valid without registration, although registration provides protection against third parties. These
clarifications provide greater legal certainty for businesses engaged in cross-border intellectual property
transactions.

South Korea proposes expansion of personal data portability to education and employment sectors
 
The Personal Information Protection Commission has proposed amendments to the Enforcement
Decree of the Personal Information Protection Act to extend the right to request third-party transfer of
personal information to the education and employment sectors. The proposal is open for public
consultation until 10 August 2026 and forms part of the country's phased implementation of the MyData
framework introduced through amendments made in 2023. Once implemented, individuals will be able to
securely transfer academic records, employment information, and job search records directly to
organisations of their choice. The initiative is intended to improve data portability, simplify recruitment
processes, and provide individuals with greater control over the use and transfer of their personal
information. 
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South Korea introduces stricter operational standards for labor-management meetings 

South Korea's Ministry of Labor has revised the Directions for Convening Labor-Management
Meetings to strengthen employee participation and improve workplace consultation procedures. Under
the revised guidelines, every business location employing 30 or more employees must conduct its own
labor-management meetings, and representatives from both sides must attend meetings in person
without appointing substitutes. Employers are also required to maintain a regular meeting schedule and
ensure that more than half of the representatives from both labor and management are present before any
meeting can proceed. The amendments further protect employees by preventing the withdrawal of
formally submitted proposals without the consent of the proposing representative. These reforms aim to
promote meaningful consultation, strengthen workplace communication, and improve compliance with
labor standards.

Minnesota expands licensing requirements for small and short-term loan arrangers 

The State of Minnesota has enacted House Bill 4188, introducing significant changes to the regulation of
consumer small loans and consumer short-term loans, with the new provisions becoming effective on 1
August 2026. The legislation expands the definition of a consumer small loan lender to include
businesses involved in arranging such loans, covering activities such as marketing, lead generation,
underwriting, servicing, and collection. It also requires entities arranging consumer short-term loans to
obtain a licence under the Minnesota Regulated Loan Act. Businesses engaged in these activities are
expected to review their operations to ensure compliance with the revised licensing framework and avoid
potential regulatory action. 

Financial Industry Regulatory Authority revises proposal permitting projected investment
performance 

The Financial Industry Regulatory Authority has amended its proposal to permit broker-dealers to
present projected investment performance and targeted returns in communications with the public
under specified conditions. The revised proposal introduces a requirement for firms to maintain records
identifying the source of every projection while removing certain disclosure requirements that were
considered unnecessary in light of existing regulatory obligations. The proposal continues to amend
Financial Industry Regulatory Authority Rule 2210, which generally prohibits projected performance in
public communications. The amendments seek to provide investors with more useful information while
ensuring that communications remain fair, balanced, and supported by appropriate documentation. 

New York court questions enforceability of deed in lieu of foreclosure held in escrow 

The Supreme Court of New York County, in Shanghai Commercial Bank Ltd. v. New Tent, LLC, has
raised important questions regarding the enforceability of a deed in lieu of foreclosure executed as part
of a forbearance agreement. The Court held that, under Section 320 of the Real Property Law, a deed
intended merely as security for a loan must be treated as a mortgage, regardless of the language used in
the agreement. As a result, the lender could not rely on the pre-signed deed to obtain ownership of the
property without initiating formal judicial foreclosure proceedings. The decision creates greater legal
uncertainty for lenders using "deed in a box" arrangements and reinforces statutory protections available
to borrowers under New York law.
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United States Securities and Exchange Commission establishes Retail Fraud Working Group 

The United States Securities and Exchange Commission has established a dedicated Retail Fraud
Working Group within its Division of Enforcement to strengthen action against fraud affecting retail
investors. The new unit will focus on investigating investment fraud, market manipulation, pump-and-
dump schemes, and breaches of legal duties owed by broker-dealers and investment advisers. The
Working Group will also collaborate with domestic and international regulatory authorities while
promoting investor education through the Commission's outreach initiatives. By expanding its
enforcement capabilities, the regulator aims to improve investor protection and enhance confidence in
the United States securities markets. 

European Securities and Markets Authority clarifies treatment of event contracts under binary
options rules 

The European Securities and Markets Authority has issued a statement clarifying that certain event
contracts and prediction market products may fall within the definition of binary options where they
qualify as financial instruments under the Markets in Financial Instruments Directive framework. The
clarification explains that contracts providing fixed cash payments based on the occurrence or non-
occurrence of specified events may be subject to existing European Union retail restrictions on binary
options. The statement aims to promote consistent regulatory interpretation across Member States while
ensuring that rapidly growing prediction markets remain subject to appropriate investor protection
measures where applicable. 

United States courts record decline in class certification success during the first half of 2026 

A mid-year review of class action litigation in the United States of America indicates that courts have
granted class certification in fewer cases during the first half of 2026 compared to previous years. The
analysis found that plaintiffs were successful in obtaining or maintaining certification in 63 percent of the
decisions issued during this period, reflecting a decline from 69 percent in 2025. The report also
highlights a reduction in the number of Fair Labor Standards Act conditional certification decisions and
notes variations across different categories of class action litigation. These trends suggest that courts are
adopting a more cautious approach when determining whether cases satisfy the legal requirements for
class certification. 
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